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'hle Shri 5.R.Adige, Vice-Chairman{A)

Hon’ble Shri Shanker Raju, Member(J)
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& Television

Association of 0
ees through

Engineering £
Shri Bachhu Sin
President
working as Assis
Doordarshan, Kha

-—..l .:—I-

gaon, New Deihi.

Ms. VYrishti Ja
d/o 8hri J J
under Central

5
roduction Centre
Doordarshan, Khel

gaon, New Deihi,

Shri Subhash Chand Tvagi
s/0 Late Shri Chhidda Singh Tyagi
5r. CnGlﬂEeFlﬂc Assistant

Office of the Chief Engineer {(North Zon

AIR and Doordgarshan, Jamnhagar House
Shandjahan Road, New Deihi.
{By Advocate: shri B8.5. Mainee)

Vs,
Union of India through
The Secretary
Ministry of Information & Broadcasting
Shastri Bhawan
New Delhi.

The Director General

A1T India Radio

Akashwani Bhawan : -
Parliament Street

New Delhi.

The Director General
Doordarshan

Mandi House

New Delhi.

" The Chief Executive Office

Prasar Bharati
P.T.I.Building _
Parliament 5treet

ant Engineer Programme

QT

2nd day of April,

)

by

=

2002

Applicant

New Deihi. .+« REespondents

{(By Advocate: Ms. Harvinder Oberai)

ORDER (Oral)

By S.R.Adige, VC{A):

Applicants impugn respondents’

Qrder

]
ot
N

daredg _

27.12.2001 (Annexure A-1) enclosing Draft Eligibiii

iist of B3EAs as on 1.1.2001 for prometion to the post
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1t Engineer under 25% guota, and
respondents’ . order dated 31.1.2002 (Annexure A-1/A)

»ing the representation of appliicants agam&aﬁ

{
i

regard to  the aforementioned A1l India Eligibility
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Z. We have heard the appiicants’ counsel and
respondents’ counsel,
3. Learned counsel Tor respondents averred

that the aforesaid OA 1is qguite premature as
respondents do not propose to make any promotions to

the post of AE on the bas's of the impugned seniority
't-b "

Tist as the same has &i&@&ﬁ@ been sent Rwwr DQPT Tor

D

da

approval and the approval has not yet been received

despite several remainders,

4, Learned counsel for appiicants contends
that the afToresaid Draft Eligibility List has not been

prepared  in accordance with the relevant Recruitment

learned- counsel Tor rebpnndents)that respongents do
not  prope to make any promotions to the post of AE

he impugned seniority 1ist for the
present, we dispose of this OGA with direction that in

the event the respondents do propose to maKe
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shall be given 1o tThe Association of Radio &
Television Engineering Employees, well in time, %o
enable them to seek stuch legal remedies as are

available to them in accordance with Taw.

6. The OA is disposed of in the aforesaid
terms. NO costis.

Q'W’ /ﬁ:%o 7~

{Shanker Raju) {8.R.Adige
Member (J) Vice-Chairman{A)

/rao/.




